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2.00 P.M.
PRIVATE MEMBERS' BILLS

MR. DEPUTY CHAIRMAN: No.1, ‘The Representation of the People (Amendment)
Bill, 2022.” Shri Iranna Kadadi to move for leave to introduce the Bill.

The Representation of the People (Amendment) Bill, 2022
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The question was put and the motion was adopted.
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MR. DEPUTY CHAIRMAN: No. 2, ‘The Constitution (Amendment) Bill, 2022
(Insertion of New Article 21B).” Shri Iranna Kadadi to move for leave to introduce the

Bill.

The Constitution (Amendment) Bill, 2022 (insertion of new article 21B)
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The question was put and the motion was adopted.
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MR. DEPUTY CHAIRMAN: Third, ‘The Right of Children to Free, Compulsory and

Quality Education (Amendment) Bill, 2023.” Shri Iranna Kadadi to move for leave to
introduce the Bill.

Content Page t



